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CENTRAL ADMINISTRATIVE TRIBWAL AllA-lABAD BEN~ 

AL~ABADc 

Allahabad this the 16th d•y of .M!rcn 1999. 

Qriqinal Application no. 343 of 1996. 

Hon•ble Mr. Justice Neelam S•njiv• Reddy, Vice-Ch•ir~•n 

Hon•ble Mr. G. R•makrishn•n, klministrative Member 

District ~nager, Telephones, h;)r• 

\ 

-
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(new upgr•ded •s General ~n•ger, Telecommunic•tion, h;)r•) • 

• • • • 

C/ A Shri AShok Mohiley 

l. 

versus 

presiding 0fficer, centr•l Government 
Industri•l Tribta'lal cum i.-bour Court, 
K•npur. 

2. i.-xm•n Singh, s/o Shri J•gg•nn•th, 
r/o Till• Huss•in, Chhipitol•, 
Agr•. 

. ' 

C/R Shri a.o. Shukl•. 

ORDER 

•••• Respondents. 

Hon•ble Mr• Justice Neel•m S•njiv• Redd~, v.c. 

~hri J\Shok Mohiley, learned counsel for the 
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None for the respondents. 

2. Learned counsel for the •pplicant submits that in 

view of the decision of the Supreme Court in JO:"ish•n Pr•s•d 

Gupt• versus Controller, Printing & St•tionery, JT 1995 

(7) SC 522, this Tribun•l h•s no jurisdiction •nd 

•ccordingly this m•y be rejected •s not m•int•in•ble with 

liberty to persue further remedy •s per l•w. In view of 

the •bove cited decision & submission of le•rned CO\.llSel 

for the •pplic•nt, this O.A. is dismissed for w•nt of 

jurisdiction. 'lhe •pplic•nt is at liberty to seek 
. 

remedy elsewere, if permitted under l•w. 
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